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fte M1DIster of Food &lid Aptcul-
tun <Shi1 (1. Sabl'QllQlfam): (a) No, 
Sir. 

(b) Does not arise. 
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Air IDdla-Aeroflot Air Agreemeot 

• f 8hri P. C. BoroGah: 
1051. 'l Shri IDdraJit Gupta: 

Will the Minister of Civil Aviatioa 
be plea.ied to state: 

(a) wheUler an air agreement bel-
ween the Air India and the Soviet 
Airline, Aeroflot has been !'ccently 
signed; and 

(b) if so, the main terms oC the 
agre(!.Il~:lt? 

The Minister of Civil Aviatioa 
(Shr! Kanungo): (a) No, Sir. The 
inter-Governmcnt>al Agrt.>ement bel-
ween India and Union of Soviet 
Socialist Republics relating to Air 
Services was signed on June 2, 1958. 
The Agreement provides for pE'riodk 
review and accordingly. discussiuns 
between the representatives of Al'M-
flot and Air India were held in MO:I-
cow on 12th and 13th April, 1965 in 
which the Airlines agreed to recom-
mend to the respective Government 
authorities to introduce a few chan-
ges in t.he Air Services Agreement to 
meet certain requirements of tht~ . two 
airlineR. 

(b) Do.~s not arise. 

Land Reform.'I 

*1052. Sbri Shree Narayaa 0.: 
Will the Minister of FOOd aDd Api-
culture he pleased to refer to the 




